129tk June, 71§f‘94 ]
An Act further to amend the Suppression of Unlawful Acts agamst
Safety of Civil Aviation Act, 1982.

BE it enacted by Parhament in the Forty-ﬁfth ’Year of the Repubhc
of Indla as follows:—

~

L (I) This Act may be called the Suppressmn of Unlawful Acts
against Safety of Civil Aviation (Amendment) Act 1994

(2) It shall come into force gn, such@data as the Central Government
may, by notlﬁcatlon in the Officia) Gazette appoint,

_ 2. In section 2 of the Suppression of Unlawful Acts against Safety

66of 1982. of Civil Aviation Act, 1982 (hereinafter referred to as the- principal
Act), in _sub-section (1) aftelr clause (b) the followmg clause shall be
mserted ‘namely: —

‘(bb) “alrport” means an aerodrome as deﬁned 1n clause (2) -of
22 of 1934, - rsection 2 of the Aireraft- Acl 1934.>. - . ,

i

3 After section 3 of ‘the prxnmpal Act, t;he followmg section - shall
b!e mserted namely —_

- a3p (1) Whoever at any alrport unlawfully and lntentmnally,
' usmg any device, substance or weapon, :

“(a) commits an aet of vwlence whmh is likel-y to ivcausek
grievous hurt or .death-of any person; or e

() .destroys or seriously dsmages any aircrafc-or facility
at an airp‘ort or-djsrupts any setvice at the airport, -

cndangermg or threamenmg to endanger safety at that airport, shatl
ba puanhed w;th impnsomnent for ll:fe and sha]l alSo be habile to ﬁne

(@, Whoever attempis to commit, or abets the commissmn of,
; any oﬂen,ce unde;r k”sect:ion (1) shall aTsa be deemed to have
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committed such offence and shall be punished with the punishment
provided for such offence.”. |

4. After section 5 of the principal Act, the followmg sections shall

be inserted, namely:—

J’"

N cable, hold the tnal on a day-to day basis.

may be spemﬁed 1n the notlﬁcauon

i

“DA., (1) Notw1thstand1ng anythlng contalned in the Code of
* Criminal Procedure, 1973, for ‘the purposes of thig Act the Cenitral
Government may, by nouﬁcauon in the Official Gazette confer guf
any. OfﬁLEI of the Central Government, powers of arrest,, 1nvest1ga-
" tion and prosecutlon exerc1sab1e by a pohce ofﬁcer under the Code
of Criminal Procedure 1973, :

(2) A11 ofﬁcers of pohce dnd all ofﬁcers of Government '_are‘
hereby requned and empowered to assist the officer of the Central
Government referred to-in sub-section (1) in the: execution:of: the
provlsmns of this Act. ! Lo :

‘ 5B (1 ) “For bhe purpose of prowdmg for speedy tr1a1 the State
Government shall, with the concurrence of the Chief Justice of

.the ‘High Court,:by notification - . in the Official Gazette,. specify a

Court of Session to be a Designated Court for such area or areas as
!

(2) otw1thstand1ng anything contalned ‘ An. the Code of
Criminal Procedure 1973 a Designated Court shall, as far as practl_

l,', /

5(}' I ) Notw1thstand1ng anythmg contamed in, the Code of
Crnrmnal Procedure 1973—« :

(a) all offentes under thS Act shall be trlable only by the

Pesignated Court specified | under subsection (1) of section
5B; R S SR B . v B

FRR I

oo oAb where\a,,ipcrson ac(;uSed of_or suspected o{: the oo1mmssmn
v .»Q'f'an offenoe, Act. IS, a Magistrate

section ) “or ‘sub-secuon (2A) of section 167 of the € d_e;(of)CI’X-
.= minal-Proetdure;; 1973, such: Maglstrate ay authorise- the, detention

of such: pérson’ in-such ,custod,y ag: 10k P
eding fifteen days .in the whole w te such Maglstrate i
Magistrate and seven days in the whole where such Magm’rnte is an

Executive Magistrate:.

Provided that where such Magistrate considers,—
(i) when such person is forwarded to him as aforesaid; or

~ (4i) upon or at any time before the expiry of the. period of
detention authorised by hiny,

2 0f 1974,

2 of 1974,

" 2001974,

2of 1474,
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that the detention of such person is unpecessary, he shall order
such person to be forwarded to the Designated Court having
jurisdiction;

(¢) the Designated Court may exercise, in relation to the person
v forwarded to it under-clause (o), the same. power which ¢ Magistrate
having jurisdiction td try a case may’ exéfcise under section 167 of

2 of 1974, the Code of Criminal Procedure, 1973 in relation to an accused
24 :7. 0 person in such case who has been forwarded to him npder: that
section; .

(d) a Designated Court may, upon a perusal of a complaint

¢+ .+ miade by an officer of the. Centra] Government or the State Govern-

o ment, as the case may be, authorised in this behalf, take cognizance
of that offence W1th0ut the accused belng comrmtted to it for trial.

ce "-"-":f(2) When trying an: offence under thlS Act a Desxgnated Court

ixt s ¢ qay- also try-an - offence: other than an offence under this Act, with which
2 of 1974. the accused may, under the Code of Criminal ‘Procedure, 1973, be charg-
~ed at the same trial. '

5D -Save as otherwise ‘provided in this"Act, the: provisions of the
2 of 1974. . Cod¢ of Criminal Procedure, 1973 shall apply to the proceedings before
e ‘a_Designated Court and the person conducting a prosecution before a

“Dx,swnated Court shall be deemed to ibe a Pubhc Prosecutor

5. After section 6 of the principal Act, the following section shall be
fmserted, namely:—

“6A. (1) Notwithstanding anything contained in the Code of Crimi-

20f 1974, nal Proé;:dure, 1973, no person ‘accused of an offence punishable under
this Act shall, if in custody, be released on bail or on his own bond
_unltess—

(a) the Public Prosecutor has been given an opportunity to
~ oppose the application for such release; and

"(b) where the Public Prosecutor opposes the application, the
court is satisfied that there are reasonable grounds for believing that
L he is not guilty of such offence and that he is not hkcly to comrmt
~any offence while on bail. ~

(2) The limitations on granting of bail specified in sub-section

(1) are in addition to the limitations under the Code of Criminal

2 of 1974. Procedure, 1973 'or any other law for the time being in force on
gratting of bail.

(3) Nothing contained i this section shkall be deemed to affect the
speeial powers of the High Court regarding bail under section 439 of
20£1974. the Code of Criminal Procedure, 1473.”,
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6. After section 9 of the principal Act, the following section shall be
inserted, namely: — > :

“9A. In a prosecution for an offence under sections 3, 3A and 4, &
¥ is proved— )

(a) that the arms, ammunition or explosives were recoversd
from the possession of the accused and there is reason to believe that
such arms, ammuaition or explosives of similar nature were used in
the commission of - such offence; or :

(b) that there is evidence of violence committed by the accused
against any. persom in connection with the commission of such
offence,”

the Designated Court shall presume, unless the contrary is proved that
the accused had committed such offence.”. '



